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Order dateds 25.07,2206

None for the Applicant when the matter
was called at 12.25p.me Counsel for the
Respondents is present. It may b2 mentioned
here that even on the last hearing, i.e. on
21 .1 262005, no=one was present for the
Applicant and one more chance was given to
the Applicant. Today also, no-one has appeared
for the Applicant. It appears that Applicant
is not intarested in prosscuting this J.A.

and the Appliéation is accordingly dismissed
for non-orosecition with cost of Rs. 250/~

to be depo_.z.ted to the CAT, Bar Library Fund.

Membg/(‘Admn o) Vice~Chairman




